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SLUMS ON GOVERNMENT LAND IN
BOMBAY

128. SHRI RAM NAIK : Will the Minis-

ter of URBAN DEVELOPMENT be pleas-
ed to state:

(c) the details of slums for which no
where there are slums on the Union Gov-
ernment land in Greater Bombay;

(c) the details of slums for which no
objection certificates for providing civic
amenities have been issued by the Union
Government; and

(c) the detais of slums for which no ob-
jection certificates have not been issued and
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT (SHRI M. ARUNACHALAM) :
(a) to (c) The information is being collect-

ed and will be laid on the Table of the
Sabha.

AGRICULTURE LABOUR AND
WAGES

129. SHRI RAM VILAS PASWAN
Will the Minister of LABOUR be pleased
to state :

(a) the percentage of rise in thz agri-
culture labour at the end of the Seventh
Plan and penultimate year of the Eighth
Plan, separately; !

(b) the percentage of decline in the
self employed, at the end of the Seventh

Plan and the penultimate year of the
Eighth Plan;

(c) the names of the States wiicre dis-
parity in the minimum wages continucs
to exist in the unorganised rural sector;
and

(d) the steps contcmplated by the
Government in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY  OF LABOUR (SHRI
K. RAMAMURTHY) (a) and (b)
Information is being collected and will
be laid on the Table of the House.

(c) and (d) Each State Government is
an appropriate Government under the
Minimum Wages Act, 1948 for fixation/
revision of wages in scheduled employ-
ments under their fterritorial jurisdiction.
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They fix wages depending upon the socio-
economic development and geographical
conditions of the area. The problem of
inter-State disparity in the minimum
wages has been a subject of discussion at
various fora. The Conference of Labour
Ministers held in 1985 recommended that
whenever there is a wide disparity im
wages in particular scheduled employ-
ments covering two or more States efforts
should be made by all coacerned to reduce
dispartiy. The 28th Indian Labour
Conference (1985) discussed the need
for national minimum wage. It held
that till such time as this is feasible it
would be desirable to have regional
minitim wages in regard to  which the
Central Government may lay down the
guidelines. The guidelines bave been
formulated in this regard and circulated
te; wtf the State Governments,/ Union Terri-
tory Admiaistrations.  The Central Gov-
ernment bas also advised the State Gev-
ernments not to fix minimum wage in
any scheduled empioyment less than Rs.
15/- per day.

Regarding the inter-state disparity the
Minimum Wages Act, 1943 empowers an
appropriate  Government to fiix different
minimum rates of wages for different
scheduled empioyment and also for diffe-
rent localities in the same State. For
example, the States of Andhra Pradesh,
Arunachal  Pradesh, Karnataka, Maha-
rashira, Manipur and the Union Terri-
tories of Andaman & Nicobar and Pondi-
cherry have fixed different minimum rates
of wages in the employment in agricul-

ture depending upon the areas/Zones in
the States.

AIR FOLLUTION BY DESU

130. SHRI M. V. CHANDRASHEKARA
MURTHY Will the Minister of
ENVIRONMENT AND FORESTS be
pieased to state :

(a) whether attention of the Govern-
ment has been drawn to a news-item cap-
tioned “Caution DESU area ahead”
appeared in Hindustan Times dates June
6, 1991 regarding pollution on account of
fly ash from DESU fly ash pond. near
Nizamuddin bridge in East Delhi;
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(b) whether the Government propose to
initiate action against DESU for this
hazardous pollution of the environment;
and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH) : (a)
Yes, Sir.

(b) and (¢) The Government has taken
up the matter regarding managemnet of
fly-ash in an environmentally sound manner
with the DESU and Delhi Administration.

IMPORT OF PACEMAKERS FROM
USA

131. SHRI RAM VILAS PASWAN :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether the pacemakers imported
from U.S.A. for implementation in
patients are retrieved {rom the bodies and
are not allowed to be reused in U.S.;

(b) if so, what are the reasons for
importing such devices the use of which
is. considered  unethical in the medical
world; and

(c) whether Government proposes to
stop the imports of pacemakers from
USA.?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D. K. THARA
DEVI) : (a) and (b) No case of im-
plementation of  pacemakers retrieved
from the bodies in the patients has come
to the notice of the Government.

(¢) There is no restriction to import
from any country cxcept South Africa,
Fiji and Iraq.

IMPACT OF FAMILY PLANNING
PROGRAMME ON POPULATION

132. SHRI RAM VILAS PASWAN :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) the percentage rise in country’s
population  (men, women and children,
separately) according to provisional 1991
Census;

(b) the names of the States which
have shown consistent rising trend in
population and the percentage rise thereof;

(c) whether the Family Planning Pro-
grammes have not yielded the desired re-
sults and have failed to achieve the objec-
tives; and

(d) if so, the new strategy proposed to
be formulated by the Government in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI . K. THARA
DEVI): (a) The provisional population
totals based on 1991 Census so far avail-
able from Registrar General and Census
Commissioner, India gives the percent-
age rise only in respect of tota! popula-
tion.  According to 1991 Census, the
percentage rise in the total population is
23.5% 'over the 1981 Census figure. The
annual exponential growth rate of the
population during the decade 1981-91 is
2.11%.

(b) A statement giving State-wise per-
centage decadal variation in population
during the last four decades ie. 1951-61
to 1981-91 is attached.

(c) The targets envisaged to be reach-
ed by the end of Seventh Plan in respect
of the Family Planning Programmg and
the latests achievements available against
these indicators are given herc under :—

Indicator

1. Birth Rate (per 1000 population)
2. Couple Protection Rate

3. Infant Mortality Rate (per 1000 live births)

Target by the  Latest achieve-
end of Seventh  ments (1989)
Plan (1990)
. . 29.1 30.5
. . 42% 43.3%;
as on 31st
M-rch 1990)
. . 90 91




